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THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION (SHRI SI-
KANDAR BAKHT): (a) According to
the Delhi Wakf Board, some Wakf
properties  are under unauthorised
occupation in Delhi.

(b) and (c¢), The Wakf Board for the
Union  territory of Delhi is an autono-
mous body  established and functioning
under the provisions of the Wakf Act,
1954. The Board has to take steps
for recovery of possession in accordance
with the law and the period of limitation for
such recovery has ben extended from time
to time by Parliamentary legilslation and
legislation has been undertaken in Parlia-
ment in the current session further ex-
tending the period of limitation upto 3i1st
Dccember, 1980 in relation to the Union
territory of Delhi, As regards comp-
liaints of mismrna?ement, these are
consideredand dealt with by the Delhi
Administration.

Supply of Adulterated Fungicide
Diathene to Jammu and Kashmir.

5274. SHRI ABDUL AHAD VA-
KIL : Willthe Minister of AGRI-
CUTURE AND IRRIGATION be

pleased to  state:

(a) whether the Fungicide Diathene
M 45, supplied to J& K State
during 1976 and 1977 was adulterated and
if so, action taken against the company
concerned 3 and

(b) whether Government would pur-
chase and distribute Fungicides through
Government agencies to avoid private
inteevention and if not, what are the
difficulties ?

»

THE MINISTER OF AGRICUI.-
TURE AND IRRIGATION (SHRI
SURJIT SINGII BARNALA) : (a)
As reported by the State  Govt. of
Jammu & Kashmir, complaints about
the adulterations of Diathene M 45 sup-
plied to fruit-growers during the year
1977 were received. An enquiry by
the State Govt. showed that the pesti-
cide supplied to the fruit-growers was per-
fect and according to the required stan-
dard of efficiancy. The State Govt.
found the complaints baseless.
The State Govt., therefore, did not
think it proper to take any action against
the company which supplied the che-
mical. However, no complaint for the
supplies made during 1976 was received
by the State Government.

(b) The State Government directly
purchases the fungicides from the manu-

facturer and sales are conducted by the
Sta}c Horticulture Department through
their own dcpots.
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